
Directorate General of F'oreign Trade
Udyog Bhawan
DES-V Section

The Meeting No. l2lAM-18 dated'i4 .09.2017 for the licensing year 2017-18 to

consider the cases under Duty Exemption Schemes (Chapter-4) was held on 06.10.2017 rn

Conference Room No.l I of DGFT under the Chairmanship of Shri K.C. Rout, Addl. DGtl'.
Thc followin2 om tC n2olllccrs wcrc n

S.No. Name of the representatives and their designation Department
1. Shri V.K.Kohli,E)ircctor TC offlcc,Noida
つ
４ Shri J.D.Gir,Vicc Prcsident AEPC
3. Shri Nand Lal, Consultant DIPP

4. Shri S.K. Mohapatra, DDG DGFT
Shri Vinod Kumar Kashvap,FTDO DGFT

At the outset the Minutes of NC-V Meeting No.1llAM-17 dated 31.08.2017 were taken up

for ratification. As there was no amenciment to the same, the above referred minutes were

adopted for implementation by the Committee without any amendment. The agenda for
meeting No.12lAM-18 dated 14.09.2017 held on 06.10.2017 was taken up for discussion and

the decision taken in respect of each case is enumerated below:

M EETING NUルlBER

Casc No.:26/18/84-

ALC3/2016

:12/84¨ALC3/2017 ⅣIEETING DATE:14.09.2017
Party NameiPEARLGLOBAL Mect No/Date:12/84-   Status:
INDUSTRIES LIMITED    ALC3/2017

14092017
Deferred

He File RLA F ile Lic.No/Date:05 10390241 Defer Date:

1 :01i84/050l0O3O7lAMl7l :0512410401002081AM15/ I1.08.2014 12.t0.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from l'C, Mumbai. The case stands deferred for re-listing on 12.10.2017.

Case No.:7/25/84-ALC3/2016 Party Name:MASTURLAL   Mcet No/Date:12/84‐
PRIVATE LIMITED       ALC3/2017

14092017

He File RLA File Lic.No/Date:0710106906 Defer Date:

t :0ll84l050l}O475lAM17l :0112410401002651AMl51 03.11.2014 12-10.2011

Decision : Cornmiffee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

cornrnelts from -l'C, Murnbai. The case stands deferred for re-listing on 12.10.2017.

Case No.:9/25/84‐ ALC3/2016 Party Name:NANDKISHORE Meet No/Date:12/84‐
MASTURLAL&SONS.,    ALC3/2017

14092017

Status:
Deferred

Status:
Deferred

HQ Filc

:01/84/050/00477/AM17/

RLA File

:07/24/040/00102/AM16/

Lic.No/Datc:0710108467 Defer Datc:
03072015              12.102017

擬



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments' TC, Mumbai have requested

Regional office of Textile Commissioner, Bangalore to conduct detailed study and submit the

..p"o,t in this case. committee decided to await Report/comments from TC, Mumbai. The case

stands deferred for re-listing on 12.10.2011 .

Case No.:3/23/84-ALC3/2016 Party NamclHIMATSINGKA  Meet No/Datc:12/84-
SEIDE LTD             ALC3/2017

14092017

Status:
Deferred

Defer Date:

12.10.2011

papers and

case stands

HQ Filc

:01/84/050/00448/AM17/

Decision:Committec
nOtcd that rcply of thc

dcferred for rc― listing on

RLA File

:07/24/040/00146/AM16/

considcred the casc as pcr agcnda

flnll has bcen recclved and same

12.10.2017.

Lic No/Datei07 10108689

04092015

along、 vith other relcvant

is bcing examincd. The

Case No.:10/25/84‐ ALC3/2016 Party Namc:NANDKISHORE Meet No/Date:12/84-
MASTURLAL&SONS,    ALC3/2017

14092017

Status:
Deferred

Lic.No/Date:0710108761  Defer Datcl

2209.2015              12102017
HQ File

:01/84/050/00478/AM17/

HQ File

:01/84/050/00479/AM17/

HQ File

:01/84/050/00508/AM17/

RLA File

:07/24/040/00183/AM16/

RLA Filc

:07/24/040/00230/AM16/

RLA File

:07/24/040/00234/AM16/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments' TC, Mumbai have requested

Regional office of Textile Commissioner, Bangalore to conduct detailed study and submit the

,"p"on in this case. Committee decided to awaiiReport/comments from TC, Mumbai' The case

stands deferred for re-listing on 12.10.2017 .

Case No。 :11/25/84-ALC3/2016 Party Name:SHAHI EXPORTS MeetNo/Datc:12/84‐
ALC3/2017PVT.LTD.
14092017

Status:
Deferred

Lic No/Datc10710108806 Deた r Datcl

05102015             12102017

Status:
Deferred

Lic.No/Datc:0710108810 Defcr Datc

05.102015             12.102017
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Case No.:40/25/84-ALC3/2016 Party Name:SHAHI EXPORTS MCet No/Datc:12/84‐
ALC3/2017PVT LTD
14092017
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for cxalnination of thc casc. Comnlittce dccided to a、 vait rcply of the flrm.  The casc stands

dcferred for rc― listing on 12.10.2017.

Case No。 :42/25/84‐ALC3/2016 Paty Name:SHAHIEXPORTS McetNo/Datc:12/84-
PVT LTD             ALC3/2017

14092017

Status:
Deferred

Status:
Deferred

HQ Filc

:01/84/050/00510/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No. 47ll/RMG-20174IC-NORMS/Misc/ll9 dated

21.0g.2017 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
Paper/Fabric on which lay marker are furnished should be of the same width of imported fabric

foi examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 12.1 0.2017 .

RLA File

:07/24/040/00233/AM16/

RLA File

:07/24/040/00232/AM16/

RLA Filc

:07/24/040/00276/AM16/

RLA Filc

:07/24/040/00280/AM16/

Lic.No/Datc:0710108808 Defer Datc:

05.102015             1210.2017

Status:
Deferred

Lic No/Date:0710108848 Defcr Datc:

0710.2015             12.102017

Case No.:12/25/84‐ ALC3/2016 Party Name:SHAHI EXPORTS Mcct No/Date:12/84‐
PVT LTD             ALC3/2017

14.092017

HQ File

:01/84/050/00480/AM17/

HQ File

10 :01/84/050/00101/AM18/

1l HQ File
:01/84/050/00509/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No. 47ll/RMG-20174{C-NORMS/Misc/121 dated

2l.Og.2Ol7 has requested to furnish the CAD-CAMlLay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
paper/Fabric on which tay marker are furnished should be of the same width of imported fabric

foi examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 12. 10.2017 .

Case No.:34/8/84-ALC3/2017 Party NamelTEXPORT
OVERSEAS PVT.LTD,

Mcct No/Date:12/84-

ALC3/2017
1409.2017

Lic No/Date:0710109035 Defcr Date:

1211.2015             12102017

Status:
Deferred

Lic No/Date:0710109057 Defcr Date:

1711.2015             12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that Style No. of the Export Product not mentioned in the application or advance

authorisation. NC decided ask the firm to furnish the Style No. of the export product and the case

stands deferred for re-listing on 12.10.2017 .

Case No.:41/25/84-ALC3/2016 Party Name:SHAHI EXPORTS Mcct No/Dtte:12/84-
PVT LTD             ALC3/2017

14.092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No. +ZltlRMG-2O17/NC-NORMS/Misc/123 dated

♭ エ レ



21.09.2017 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
paper/Fabric on which lay marker are furnished should be of the same width of imported fabric

for examination of the case. Committee decided to await reply of the firm' The case stands

deferred for re-listing on I 2. 10.2017 .

Case No.:44/25/84¨ ALC3/2016 Party NameiSHAHI EXPORTS Mcet No/Date:12/84-
PVT LTD.            ALC3/2017

1409.2017

Status:
Deferred

HQ File

12 :01/84/050/00512/AM17/

B器晶児5α00147AMlν

HQ File

:01/84/050/00468/AM17/

HQ Filc

:01/84/050/00467/AM17/

RLA File

:07/24/040/00292/AM16/

RLA File

107/24/040/00329/AM16/

RLA Filc

:07/24/040/00353/AM16/

RLA Filc

:07/24/040/00401/AM16/

Lic No/Date:0710109087 Defcr Date:

26112015             12102017
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Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for comments. committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

Case No.:8/12/84‐ ALC3/2017 Party NamclBALIGA
FISIINETS

Mect No/Date:12/84-

ALC3/2017
14.092017

Lic No/Datc:0710109222 Defer Datcl

05012016             12.102017

Status:
Deferred

Status:
Deferred

Lic No/Date:0710109291  Defer Datci

20.012016             12102017

Case No.:23/23/84-ALC3/2016 Pa■ y Name:BHARAT SILKS MCet No/Date:12/84‐
ALC3/2017
14092017

14
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case No.:22/23/84-ALC3/2016 Party NalllelBHARAT SILKS  Meet No/Datci1 2/84-
ALC3/2017
14092017

Status:
Deferred

Lic.No/Datc:0710109475 Deた r Datc

03032016              12.10.2017
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ALC3/2017
14092017

Deferred

HQ Filc

:01/84/050/00474/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 12.10.2017.

RLA Filc

:07/24/040/004171ヽM16/

RLA File

:07/24/040/00039/AM17/

RLA File

103/89/040/00283/AM16/

RLA Fllc

:05/23/040/00082/AM17/

RLA File
:07/24/040/00060/AM17/

Lic No/Date:0710109602 Defer Date:

30.03.2016             12102017

Status:
Dcferred

Case No.:43/25/84-ALC3/2016 Party Name:SHAHIEXPORTS Mcct No/Datc11 2/84-
PVT LTD              ALC3/2017

14092017

HQ File

:01/84/050/00511/AM17/

Case No。 :7/12/84‐ ALC3/2017 Party Name:SRV
SYNTHETICS

Lic No/Date:0710109737 Dcfcr Datc

29042016             12102017

Mcct No/Datc:12/84-    Withdrawn
ALC3/2017
14.092017

Lic.No/Datci03 1080427 1

2904.2016

Meet No/Datc:12/84-    Status:

ALC3/2017          Deferred
14.092017

Lic No/Date:0510398597 Defer Datc:

2405.2016              1210.2017

,, Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No. 47lllRNlG-2017AJC-NORMS/Miscll2S dated

21.09.2017 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
Paper/Fabric on which lay marker are furnished should be of the same width of imported fabric

for examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 12.10.2011 .

18器晶掲50Ю 0146ハ Mlν

HQ File

19 :01/84/050/00041/AM18/

HQ File

:01/84/050/00473/AM17/

Case No.:14/4/84-ALC3/2017 Party Name:FASHION
ACCESSORIES

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that case has been approved in Meeting No. l1/84 dated 31.08.2017. Accordingly,

Committee decided to withdraw the case from agenda.

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 12.10.2017.

Case No.:5i25184-ALC312016 Pafty Name:BHARAT SILKS Mcet No/Date:12/84‐
ALC3/2017
14.09.2017

Lic No/Date:0710109881
27052016

Status:

Deferred

Defcr Date:

12102017

20

,



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested

Regional office of Textile Commissioner, Bangalore to conduct detailed study and submit the

."p-o.t in this case. Committee decided to await Report/comments from TC, Mumbai. The case

stands deferred for re-listing on 12.10.2017 .

Case No.:4/2 5184-ALC3l20l6 Party Name:BHARAT SILKS Meet No/Date:12184-
ALC3l20t7
14.09.2017

Status:
Deferred

2l
Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested

Regional office of Textile Commissioner, Bangalore to conduct detailed study and submit the

,"p-o,t in this case. Committee decided to await Report/comments from TC, Mumbai. The case

stands deferred for re-listing on 12.10.2017.

HQ Filc

:01/84/050/00472/AM17/

HQ File

:01/84/050/00485/AM17/

HQ Filc

24 101/84/050/002541ヽ
M17/

RLA File

:07/24/040/00051/AM17/

RLA File

103/95/040/00295/AM17/

RLA Filc

:07/24/040/00149/AM17/

RLA Flle

:35/24/040/00026/AM17/

Lic No/Date:071010991l  Dcfer Datc:

06.062016             12102017

Status:
Deferred

Lic.No/Datc:0310806649 Dcfer Datci

27072016             1210.2017

Status:
Deferrcd

Lic.No/Datei07 10110 180 Dcfcr Datc:

2907.2016             12102017

Status:
Deferred

Lic No/Date:3510045002 Defer Date:

09082016             12102017

Case No。 :26/19/84-ALC3/2016 Party Namc:POLYGENTA   Meet No/Datc:12/84‐
TECHNOLOGIES LTD     ALC3/2017

14092017

22器晶児5υ00337ハM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

cornments. The case stands deferred for re-listing on 12.10.2017 .

Case No.:17/25/84¨ ALC3/2016 Party Name:BHARAT SILKS  Mcet No/Datc:12/84‐
ALC3/2017
14092017

23 
Da.irirr, : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC' Mumbai have requested

Regional office of Textile Commissioner, Bangalore to conduct detailed study and submit the

."p-o,t in this case. Committee decided to await Report/comments from TC, Mumbai. The case

stands deferred for re-listing on 12.10.2017.

Case No.:23/13/84-ALC3/2016 Party Name:LOYAL TEXTILE MectNo/Date:12/84-
MILLS LTD           ALC3/2017

14.09.2017
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Case No.:25/19/84-ALC3/2016 Party NamciSITTARA
WORKZ

Mcet No/Date:12/84-

ALC3/2017
14.092017

Status:
Deferred

Status:
Deferred

Status:Case

Added

Dcfer Datci

papers and

HQ File

:01/84/050/00336/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their lefter No. 47l1/RMG-2017/NC-NORMS/Misc/127 dated

21.09.2017 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
Paper/Fabric on which lay marker are furnished should be of the same width of imported fabric

foi examination of the case. Cornmittee decided to await reply of the firm. The case stands

deferred for re-listing on 12.10.2017 .

HQ Filc

:01/84/050/00320/AM17/

HQ File

:01/84/050/00149/AM18/

RLA Fne
:02/24/040/00097/AM17/

RLA Filc

:05/23/040/00262/AM17/

RLA File

:06/24/040/00019/AM17/

RLA File
:07/24/040/00202/AM17/

Lic No/Date:0210206960 Defer Date

0509.2016             12102017

Meet No/Datei1 2/84‐

ALC3/2017
14.09.2017

Lic No/Date:0510399651  Defer Datei

08092016             1210.2017

Meet No/Date:12/84-     Approved
ALC3/2017
1409.2017

Lic.No/Date:0610038450

14.09.2016

Case No.:9/19/84-ALC3/2016 Party Namc:FASH10N
ACCESSORIES

26-" Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have requested

Regional office of Textile Commissioner, Noida to conduct detailed study and submit the repofi

in this case. Committee decided to await Repordcomments from TC, Mumbai. The case stands

deferred for re-listing on I 2. 10.2017 .

Case No.:10/15/84-ALC3/2016 Party Namc:THREADS
(INDIA)LIMITED

HQ File

:01/84/050/00268/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms as per TC, Mumbai comments vide their letter No. 47(43IRMG)-

27 2017lNC/155 dated22.09.20ll as under:

Export Item : 100% Polyester Swing Thread

S.No. Import Item Name Quantity of import item Per kg

recommended

1 100% Polyester Grey Yarn 1.00 ke/ke content in the export product

na .on...*a ,n.uy tut e necessary action subject to compliance of other usual conditions'

ｎＯ

Ｄｅｃｉｓｉ簗

Case No.:10/12/84-ALC3/2017 Party Name:BALIGA
FISHNETS

Meet No/Datei1 2/84-

ALC3/2017
14.092017

Lic No/Datc:0710110430

16.092016

う
‘

: Committee considered the case as per agenda alongwith other relevant

le/



noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on l2' 10 '2017 '

Case No.:1/21/84‐ ALC3/201` Party Name:ARVIND
LIMITED

Mect No/Date:12/84-

ALC3/2017
14.092017

Lic.No/Date:0810138809 Dcfer Date:

05.102016             12.102017

Meet No/Date:12/84¨

ALC3/2017
14.092017

Lic No/Datei32 10078031

23.11.2016

Mcet No/Datei1 2/84‐    Status:Deferred

ALC3/2017
1409.2017

Status:
Deferred

Status:
Deferred

29 Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No- 47ll/RMG-20l7AIC-NORMS/Misc/129 dated

2l.Og.ZOlj has requesred to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
paper/Fabric on which lay marker are furnishid should be of the same width of imported fabric

foi examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 1 2. l0 -201'7 .

case No.:20/20/84-ALC3 12016 Party Name:POLIGOF - Meet No/Date:12184- Status:

MICRO HYGIENE INDIA ALC3I2017 Deferred

PRIVATE LIMITED 14.09.2017

He File RLA File Lic.No/Date:0310808933 Defer Date:

:01/84/050/00 363lAMlll :0319510401004551AM171 02.11.2016 12'10 '2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that DIpp deficiency letter no.7146111-tSW daed 05.07.2017 sent to firm seeking certain

information. NC decided to await reply of the firm. The case stands deferred for re-listing on

12.10.2017.

Case No.:2/20/84‐ ALC3/2016 Party Name:PREMIER FINE
LINENS PRIVATE LIMITED,

Approved

HQ File

101/84/050/00406/AM17/

Case No.:11/12/84-

ALC3/2017

RLA Filc

:08/24/040/00265/AM17/

RLA File

:32/24/040/00025/AM17/

Party Name:ESSEL
FABRICS,

30

31器晶児50Ю034yAM17
Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for as per.SION-J19'

RA concerned may take necessary action subject to compliance of other usual conditions'

Lic.No/Date:0710110725 Defer Date:

3219品泥50Ю 0150/AMl群  鶴ち淵:0/00268/AM17/  01122016

鷺Fl13紺用:鷺』躍瀞礼甥捕ろ∬品峙猟∫野:サ:1ツЪ謂罵糧Ⅷ滉fl:
a、vait rcply of the flrlll. Thc casc stands defcrrcd for re―

listing on 12.10.2017.

33 Case No.:12/23/84‐
ALC3/2016 Party Name:CONNOISSEUR  Mect No/Date:12/84‐

ALC3/2017FASH10NS



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Murnbai vide their letter No. 47ll/RMG-20174',lC-NORMS/Misc/133 dated

21.09.2017 has requested to furnish the CAD-CAMlLay Marker on paper or fabric indicating
calculation sheet and justification for wastage. Firm has also been advised that Width of
Paper/Fabric on which lay marker are firrnished should be of the same width of imported fabric
for examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 12. 10.2017 .

HQ File

:01/84/050/00457/AM17/

HQ File

101/84/050/00487/AM17/

RLA File

:04/24/040/00174/AM17/

RLA Filc

:03/94/040/00874/AM17/

RLA File

:05/23/040/00476/AM17/

RLA File

:02/24/040/00209/AM17/

RLA Filc
:13/24/040/00045/AM17/

14092017

Lic No/Date:0410162643 Dcfcr Date:

27122016             12.102017

Status:
Deferred

Case No.:19/25/84-ALC3/2016 Parり Name:KUSUMGAR   Meet No/Datc:12/84‐
CORPORATES PVT LTD.  ALC3/2017

1409.2017

Lic.No/Datc:0310810241  Dcfcr Date:

02012017             1210.2017
34- Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Murnbai for Comments. TC, Mumbai have requested

Regional office of Textile Commissioner, Noida to conduct detailed study and submit the report

in this case. Committee decided to await ReporVcomments from TC, Mumbai. The case stands

deferred for re-listing on 12. 10.2017 .

Case No.:21/23/84‐ ALC3/2016 Parり Name:A.M.VINYL
PVT LTD,

Meet No/Datc:12/84-

ALC3/2017
14092017

Mcet No/Date:12/84-

ALC3/2017
14.09.2017

Status:
Deferred

Status:
Deferred

35 11二|):50/00466/AM17/

36 19∫1):50/00498/AM17/

37 HQ Flle

:01/84/050/00507/AM17/

Lic.No/Date:0510401230 Defer Date:

10.012017             12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

Case No.:30/25/84-ALC3/2016 Party Name:EDCONS
EXPORTS(P)LTD

Decision : Commitlee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2011.

Case No.:39/25/84¨ ALC3/2016 Party Name:VINAYAK
POLYMERS

Lic No/Datc:0210207249 Defcr Datei

12.012017             1210.2017

Meet No/Date:12/84-    Approved
ALC3/2017
14.09.2017

Lic.No/Datel13 10048524

12012017

alongwith othcr relevant papcrs andDecision : Comrnittee considered the case as per agenda

惇



decided to ratify the norms for the above advance authorization as per DIPP comments vide their

F.No.7/19712017-TSW dated 05.09.2017 as under :

Item ofexport Quantity(Kgs.) Item of Import Quantiけ
(Kgs)

Flexible Intermediate Bulk
Containers (content of PP Woven
Fabrics & Narrow Fabrics 190477

Kes)

205200.0 PP Woven Fabrics/
Narrrow Woven
Fabrics

20,00,00.0

nA conierned may take necessary action subject to compliance of other usual conditions'

Case No.:18/23/84-       Party Name:MADURA     Mect No/Date:12/84-     Approved
ALC3/2016            COATS PRIVATE LIMITED, ‐ALC3/2017

14.092017

賀11品泥5α∞おンA剛7 1tt鵬 OЮ∞屹ハ剛7 悧辮α"Ю0450%
Decision : Committcc considered the casc as pcr agenda along、 vith othcr relcvant papers and

dccided to rati″ thC nOrms for thc abovc advance authorization as applicd for.

RA conccmed may take ncccssav action suttecttO COmpliance ofother usual condhions.

Case No.:26/25/84-ALC3/2016 Party Namc:MADURA COATSIMcetNo/Datc:12/84-   Approved
PRIVATE LIMITED,      ALC3/2017

14.09.2017

39 11)晶掲50/00494/AM17/      L:ち :;liO/00046/AM17/      努:学号∫llttei3510045099
Decision : Comlllittec considercd thc casc as per agenda along、 vith othcr relcvant papers and

decided to ratify thc norms forthe above advance authorization as applied for.

RA concemed may takc necessaw ac● On suttecttO COmJね nce Of Other usuJ conditions.

Case No。 :31/25/84-ALC3/2016 Parり Name:ARVIND      Meet No/Date:12/84-   Status:
LIMITED              ALC3/2017          Deferred

14.092017

Lic No/Date:0810139584 Dcfcr DatclHQ File              RLA File
140 :01/84/050/00499/AM17/      :08/24/040/00437/AM17/      .24.01.2017              12.102017

Decision : Colnlnittce considered the case as per agenda along、 vith other relevant papers and

dccided to ask the irm justincation for expon quanuty in refercnce wlh impo“ as it is not clear

、vhether any indigcnous input has bccn uscd in export product.The case stands deferred for re―

listing on 12.10.2017.

‐
Case No.:32/25/84¨ ALC3/2016 Party Namc:ARVIND OG   IMcet No/Date:12/84-   Status:

NONWOVENS PRIVATE   ALC3/2017         Deferred
LIMITED              14 09 2017

41 HQ Flle              RLA File             Lic No/Date:0810139583 Defer Date:
:01/84/050/00500/AM17/      :08/24/040/00416/AM17/      24.01.2017              12 10.2017

Decision:Comlnittee considered the case as per agenda alongwith othcr rclevant papers and
‐dccided to ask thc flm GSM ofthc Fabric for cxalnination ofthe case The case stands defcrred

10



for rc― listing on 12.10.2017.

Case No.:15/25/84‐ ALC3/2016 Party Namc:DHARMESH    Mcet No/Date:12/84-
TEXTILES LIMITED      ALC3/2017

1409.2017

42器晶児50Ю 0483ハM17

43 11晶 ):50/00488/AM17′

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Comrnittee decided to await their

comments. The case stands deferred for re-listing on 72.10.2017.

RLA File

i33/24/040/00008/AM17/

RLA File

:35/24/040/00048/AM17/

RLA Filc

:35/24/040/00038/AM17/

RLA File

:08/24/040/00454/AM17/

Lic.No/Date:3310030367 ‐Defer Date:

3101.2017             .1210.2017

Status:
Deferred

Lic.No/Date:3510045101  Defer Datc

31012017             12102017

Mect No/Datc11 2/84-

ALC3/2017
1409.2017

Lic No/Date:0510401491

03.02.2017

along、 vith other

Status:
Deferred

Status:
Deferred

Status:

Deferred

Defer Datc:

12102017

Case No.:20/25/84-ALC3/2016 Party NamelLOYAL TEXTILE Meet No/Datei1 2/84-
MILLS LTD            ALC3/2017

14092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. NC decided to await the

comments from TC, Mumbai. The case stands deferred for re-listing on 12.10.2017 .

Case No.:24/25/84‐ ALC3/2016 Party Name:LOYAL TEXTILE Mcet No/Date:12/84-
MILLS LTD             ALC3/2017

1409.2017

Status:
Deferred

Lic.No/Datei351 0045 100 Defcr Date:

31012017             12102017
HQ File

:01/84/050/00492/´【Ⅳl1 7/

HQ Filc

45 :01/84/050/00489/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. NC decided to await the

comments from TC, Mumbai. The case stands deferred for re-listing on 12.10.2017.

Case No.:21/25/84¨ ALC3/2016 Party Name:ARVIND
LIMITED

Mcct No/Datc:12/84-

ALC3/2017
14.09.2017

Lic.No/Date:0810139636 Defer Datci

02.02.2017             12.102017

Case No.:2/25/84‐ ALC3/2016 Party NamciFASH10N
ACCESSORIES

46 HQ Filc RLA File

:01/84/050/00470/AM17/      :05/23/040/00518/AM17/

Decision : Comnlittcc conSidCrcd thc case as pcr agcnda

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm justification for export quantity in reference with import as it is not clear

whether any indigenoui input has been used in export product. The case stands deferred for re-

listing on 12.10.2017 .

11
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noted that TC, Mumbai vide their letter No. 47/1/RMG-2017/NC-NORMS/Misc/100 dated

21.0g.2017 has requested the firm to furnish full set of advance licences in respect of above case.

The case stands deferred for re-listing on 12.10.2017.

Case No。 :49/25/84-ALC3/2016 Party Name:SUPERHOUSE  Meet No/Date:12/84-
LIMITED              ALC3/2017

14092017

Status:
Deferred

Status:
Deferred

Status:
Deferred

47 Decision : Committee considered the case as per agenda alongwith other relevant papers and
-'noted that TC, Mumbai vide their letter No.47/1/RMG-20174IC-NORMS/Misc/135 dated

Zl.Og.2O17 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
paper/Fabric on which lay marker are furnished should be of the same width of imported fabric

foi examination of the case. Committee decided to await reply of the firm. The case stands

deferred for re-listing on 12.10.2017.

HQ Filc

:01/84/050/00517/AM17/

HQ Filc

:01/84/050/00504/AM17/

HQ File

49 :O1/84/050/00446/AM17/

Case No.:29/25/84-

IALC3/2016

50 HQ File

101/84/050/00497/AM17/

RLA File

:06/24/040/00041/AM17/

RLA Flle

:06/24/040/00039/AM17/

RLA File

:31/83/040/00138/AM17/

Party

Namc:G R CORPORAT10N

RLA Filc

:06/24/040/00043/AM17/

considcred thc casc as pcr agenda

Lic No/Date:0610038555 Defer Datei

03.022017             12102017

Lic.No/Date:0610038556 Defer Datc:

06.022017             1210.2017

Meet No/Datci1 2/84-

ALC3/2017
1409.2017

Lic.No/Dttei3 110066578 Defer Date:

09.02.2017             12102017

Meet No/Date:12/84-      Approved
ALC3/2017
14092017

Lic No/Date:0610038559

10.02.2017

along、 vith other rclevant papers and

Case No.:36/25/84-ALC3/2016 Party Namc:SUPERHOUSE   Meet No/Datc:12/84-
LIMITED              ALC3/2017

14.092017

49 Decision : Committee considered the case as per agenda alongwith other relevant papers and
-" 

noted that TC, Mumbai vide their letter No. 47l1/RMG-20l7A.IC-NORMS/Miscl137 dated

21.0g.2011 has requested to furnish the CAD-CAM/Lay Marker on paper or fabric indicating

calculation sheet and justification for wastage. Firm has also been advised that Width of
paper/Fabric on whichjay marker are furnished should be of the same width of imported fabric

foi examination of the cise. Committee decided to await reply of the firm. The case stands

deferred for re-listing on I 2. 10.2017 .

Case No.:1/23/84-ALC3/2016 Party Name:PIONEER
CALICOS PRODUCTS
PRIVATE LIMITED

Decision : Committee considered the case as per agenda along with other relevant papers and

noted that hard copy of the application not received from RA, Pune. NC decided to ask the RA,

pune to furnish the three sef of hard copy of the application. The case stands deferred for re-

listing on 12.10.2017.

: Cornmittee
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decided to ratify the nonns for the above advance authorization as applied for.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case N o. : I 3/25 184- ALC3 l20l 6 P arty Name : KA RTH I

HOMEPRODUCTS PRIVATE
LIMITED

RLA File

:10/24/040/00110/AM17/

RLA File

:35/24/040/00054/AM17/

RLA File

135/24/040/00053/AM17/

RLA File

:09/24/040/00624/AM17/

Party Name:FLEXITUFF
INTERNAT10NAL LTD

RLA File

:56/24/040/00049/AM17/

Lic No/Date:1010059719 Defer Datc:

15022017             12.102017

Status:
Deferred

Lic No/Datc:3510045113 Dcfcr Datc:

16.022017              1210.2017

Status:
Deferred

Lic No/Date:3510045114 Defcr Date:

16022017              12102017

Mcct No/Date112/84-

ALC3/2017
14092017

Mcet No/Date:12/84‐

ALC3/2017
14092017

Status:
Deferred

Status:
Deferred

HQ Filc

51 :01/84/050/00481/AM17/

52器晶掲5υ0049VAM17

53器晶児5υ0049αAM17

‐
Case No.:5/8/84-ALC3/2017

55

HQ Fllc

:01/84/050/00072/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that TC, Mumbai vide their letter No. 47l1/RMG-20l7NC-NORMS/Misc/100 dated

21.09.2017 has requested the firm to furnish full set of advance licences in respect of above case.

The case stands deferred for re-listing on 12.10.2017.

Case No.:23/25/84‐ ALC3/2016 Party Namc:LOYAL TEXTILE IMeet No/Date:12/84-
MILLS LTD            ALC3/2017

14092017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. NC decided to await the

comments from TC, Murnbai. The case stands deferred for re-listing on 12.10.2011.

Case No.:28/25/84‐ ALC3/2016 Party Name:LOYAL TEXTILE Meet No/Date:12/84-
MILLS LTD            ALC3/2017

114.09.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. NC decided to await the

comments from TC, Mumbai. The case stands deferred for re-listing on 12.10.2017.

Case No.:18/4/84-ALC3/2017 Party NamciSRIVARI
INDUSTRIES

HQ File

:01/84/050/00045/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017 -

Lic No/Date:0910064747 Defer Date:

0203.2017             12102017

Meet No/Datei1 2/84-    Approved
ALC3/2017
14092017

Lic.No/Date15610005 100

14032017

, 13



Decision : Committee considered the case as per agenda alongwith other relevarrt papers and

decided to ratify the norms for the above advance authorization as per DIPP comments vide their
F .No.] 1131201 7-TSW dated I 8.09.201 7 as under :

SoNo。 Item of Import Ouantitv
l PP Fibrelcs 1000 MT
つ
４ Packing Matcrial(FF Fiber) As per packing policy

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:3/4/84¨ ALC3/2017  Paty Name:GEO SOURCE   Mect No/Date:12/84‐
ALC3/2017
14092017

Status:
Deferred

56 19∫1):50/00030/AM18/

57 11)£|):50/00029/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their
comments. The case stands deferred for re-listing on 12.10.2011.

RLA File

:08/24/040/00498/AM17/

RLA Filc

:08/24/040/00331/AM17/

Lic No/Date:0810139908 Defcr Date:

15032017 1210.2017

Mcet No/Date:12/84-     Approved
ALC3/2017
14.092017

Lic.No/Date:0810139918

1703.2017

Status:
Deferred

Case No.:2/4/84¨ ALC3/2017  Paiy Name:ARVIND
LlMITED

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization allowing the wastage of 10o/o.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No。 :7/4/84‐ ALC3/2017 Party Name:AUGUSTAN   Meet No/Date11 2/84-
KNITWEAR PVT LTD     ALC3/2017

14092017

HQ Filc RLA File Lic No/Datei3210078129 Defer Date:

101/84/050/00034/AM18/      :32/24/040/00042/AM17/     20032017 12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the CAD and Measurement details for examination of the case.

The case stands deferred for re-listing on 12.10.2017.

Case No.:6/6184-ALC3l20l7 Party Name:ALOK Mcet No/Datei12/84¨ Status:
DeferredINDUSTRIES LIMITED    ALC3/2017

14092017

He File RLA File Lic.No/Date:03 l08l 1952 Defer Date:
59:01/84/050/00054/AMl8/ :o3t94to40t0tt4otAMt7l 20.03.2017 12.10.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DC, MSME and TC, Noida for Comments. Committee

decided to await their comments. The case stands deferred for re-listing on 12.10.2011.

レ 14



Case No。 :11/10/84-ALC3/2017 Party Name:PINNACLE     Mect No/Date:12/84-    Status:
CLOTHING CO,         ALC3/2017         Deferred

14092017

6019晶児50Ю0114ハMly 
・
職ち爵::υ00638ハM17  ;Fどち品彎

α0510402032琴
%.辮;

Decision:Comlllittce considered thc casc as per agenda alongwith othcr relevant papers and

noted thatthis casc had been refcrred to TC,Noida for Comments.Colnmittcc decided to await

their commcnts. The casc stands deferrcd for re― listing on 12.10.2017.

Case No.:1/4/84-ALC3/2017  Party Name:ARVIND      Meet No/Date:12/84‐    Status:
LIMITED              ALC3/2017          Deferred

14.092017

61器晶児50Ю 0028AMlν  鷺ち刷:OЮ0525ハM17 1譜脳g品彎α0810140001"記辮;
Decision : Comlllittee considcred thc casc as pcr agenda along、 vith othcr rclevant papers and

notcd that this casc had been rcfcrred to DC,MSME and TC,Noida for Commcnts.Committee

decided to awaittheir comments. Thc case stands deferred for rc‐ listing on 12.10.2017.

‐Case No.:23/8/84-ALC3/2017 Party Name:PINNACLE     Mcet No/Date:12/84-   Status:
CLOTHING CO         ‐ALC3/2017         Deferred

14092017

HQ Filc              RLA File             Lic.No/Date:0510402194 Defer Date:

62 :01/84/050/00090/AM18/      :05/24/040/00006/AM18/      1004.2017              12102017

Decision : Cornlnittee considered thc casc as per agcnda alongwith other relcvant papcrs and

noted that hard copy of the application not receivcd froln the CLA,IDelhi.NC decided to ask the

threc set of apication for exalnination of the case. The case stands defcrrcd for re― listing on

12.10.2017.

Case No.:11/4/84-ALC3/2017 Party Namc:BULKCORP    Mcct No/Date:12/84‐    Status:
INTERNAT10NAL PRIVATE ALC3/2017         Deferred
LlMITED              14 09 2017

HQ File              RLA File             Lic No/Date:0810140062 Defer Date:

63 :01/84/050/00038/AM18/      :08/24/040/004901NM17/      11.04.2017              12.10.2017

Decision : Committec considcrcd the case as per agenda along、 vith other rclevant papers and

noted that this casc had been rcferred to TC,Noida for Comments.Committcc decidcd to

forward the application to DIPP for thcir colnlnents.  The case stands dcfcrred for re― listing on

12.10.2017.

Case No.:10/4/84-ALC3/2017 Pany Name:MADURA COATS‐ Mcct No/Date:12/84-   Status:
PRIVATE LIMITED,      IALC3/2017         Deferred

14.092017

t4器晶泥5υ00037AMlν  L:ち淵iυ0000vAMlν  ttδ嘱彎
α3510045“7"%.器

;

Decision : Cornlnittec considered thc casc a,pcr agcnda alongwith other rclevant papers and

decidcd to ask thc nrill to ftlrnish thc justiflcation and proccss― wise wastage for exal■ ination of

the case.Thc casc stands deferrcd for rc― listing on 12.10.2017.
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Case No.:1/6/84-ALC3/2017 Party Name:JPM EXPORTS  Mect No/Datc:12/84¨
PRIVATE LIMITED      ALC3/2017

14092017

HO File RLA File Lic.No/Date:0210207533 Defer Date:

65,oils+tos0/00049/AMt8/ :021241040100006/AMl8/ 18.04.2017 12.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the sample export product and lay marker for examination of

the case. The case stands deferred for re-listing on 12.10.2017 '

Case No.:11/6/84‐ ALC3/2017 Party Namc:KESH
KNITWEAR PRIVATE
LIMITED

RLA Filc

:31/83/040/00005/AM18/

Status:
Deferred

Status:
Deferred

Mcet No/Date:12/84-   Approved
ALC3/2017
14.092017

Lic.No/Date:3110066703

18042017

Mcct No/Date:12/84-

ALC3/2017
14.09.2017

Lic No/Date:0510402279 Defer Date:

20042017             12.102017

along、 vith other relcvant papers and

for cxport product.Thc case stands

Case No。 :5/6/84-ALC3/2017  Party Name:D DECOR HOME McctNo/Date:12/84-
FABRICS PVT LTD.     ALC3/2017

14092017

HQ File RLA File Lic.NoiDate:0310812533 Defer Date:

66,oir+los0/00053/AMl8/ :031941040100001/AMl8/ 18.04.2011 12.10.2017

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the details of stagewise wastage alongwith sample grey and

finished for examination of the case. The case stands deferred for re-listing on 12.10.2017.

67 19£|):50/00059/AM18/

Decision : Committee considered the case as per agenda atongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for as per SION J-16'

RA concerned rnay take necessary action subject to compliance of other usual conditions.

Case No.:21/4/84-ALC3/2017 Party Namc:NATH BROS
EXIM INTERNATIONAL
LTD

6819島児50Ю0048/AM18/  鷺ち刷iO/00632晨 M17
Decision:Committce considercd thc case as pcr agenda

decided to ask the flrln to fllrnish thc CAD and Style No.

dcferrcd for rc― listing on 12.10.2017.

Status:
Deferred

Case No.:10/6/84¨ ALC3/2017

HQ Flle

:01/84/050/00058/AM18/

Party Namc:RICHA&CO   MeCt No/Date:12/84-
ALC3/2017
14.092017

RLA Flle             lLic.No/Datc:0510402296
:05/24/040/00029/AM18/      2004.2017

Approved

69

Decision : committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for'

RA concerned may take necessary action subject to compliance of other usual conditions'
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70

Mcet No/Datc:12/84-

ALC3/2017
1409.2017

Lic.No/Date:0310812656

Approved

HQ File RLA File

:01/84/050/00055/AM18/     :03/94/040/01117/AM17/     21042017

Decision : ComIIlittcc considcrcd thc casc as pcr agcnda along、 vith othcr relcvant papcrs and

dccided to ratitt the nOrms for thc abovc advance authorization as applicd for as per SION J-31.

RA conccrned may take ncccssary action suttCCttO compliancc ofothcr usual cond■ ions.

Meet No/Datc:12/84-    Status:

ALC3/2017          Deferred
14.09.2017

He File RLA File Lic.No/Date:05 10402319 Defer Date:

1t:0184t050/00044/AMl8/ :05123104010001s/AMl8/ 24.04.2017 12.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the lay marker with CAD for the export product for

examination of the case. The case stands deferred for re-listing on 12.10.2017.

Case No.:7/6/84-ALC3/2017 Party Name:D DECOR
HOME FABRICS PVT LTD

Case No。 :17/4/84¨ ALC3/2017 Party Name:GRAFFITI
EXPORTS

Case No.:9/12/84¨ ALC3/2017 Palty Name:BALIGA
FISHNETS

Meet No/Datc:12/84-

ALC3/2017
14092017

Lic.No/Date:0710111453 Defcr Datc:

24042017             12102017219晶泥50/00ИVAM ν
RLA Filc

:07/24/040/00013/AM18/

RLA File

:05/23/040/00021/AM18/

Mcct No/Date:12/84-

ALC3/2017
1409.2017

Status:
Deferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017 '

73器品児5υ00047AMlν  戦が1:OЮ 002yAMlν  26042017    12102017
態1脚Liil概糀∫胃漱1」1冗■:S∬L嶋:l解鷲:iXl』燎席I:1lTilll撃
the case.The case stands defcrred for rc― listing on 12.10.2017.

74 
Daairir, : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as per DIPP comments vide their

F.No.7/366/2015-TSW dated I I .09.201 7 as under :

Case No.:15/4/84‐ ALC3/2017 Party Name:CONCEPT
CLOTHING

Case No.:16/4/84-ALC3/2017 Party Name:ALPINE
APPARELS PVT LTD.

Mect No/Date:12/84-    Approved
ALC3/2017
14.092017

Lic.No/Date:0510402383

27.04.2017
HQ File

:01/84/050/00043/AM18/

, 17



1 Item No. I to 5 Actual+5%
つ
４ Itcm No.6 to 43 Actual+1%
り
， Itelll No.44 to 53 As per packing policy

RA conccmed may take nccessary action sutteCttO Compliance ofother usual conditions.

Case No.:4/`/84¨ ALC3/2017  Parり Name:BHARAT SILKS  Meet No/Date:12/84-   Status:
ALC3/2017          Deferred  l
14.092017

7519晶掲5υ00052ハ Mlν  蹄ち刷iOЮ0032ハMl群  芳脳gttα 0710111498琴 %辮;
Decision : Comnlittcc conSidered thc casc as per agenda alongwith other relevant papcrs and

notcd that this casc had been referred to DC,MSME and TC,Noida for Comments.Committcc
‐
decided to await thcir comments. The casc stands defcrred for rc― listing on 12.10.2017.

Case No。 :12/4/84-ALC3/2017 Party Name:JD.JONES&CO MeCtNo/Date:12/84-   Status:
PVT LTD              ALC3/2017          Deferred

1409.2017

76器晶児5υ0003ツAMlν  Ъttliυ
`001ν

AMlν  けど嘱彎α0210207567 Dctr.器 ;
Decision : Comlnittee considercd the case as per agenda along、 vith other relevant papers and

noted that this casc had bccn rcfcrred to DIPP for CollllllcntS. Conllllittee dccidcd to a、 vait thcir

cornincnts. Thc casc stands dcferred for rc― listing on 12.10.2017.

Case No.:19/4/84-ALC3/2017 Party Namc:JIVA DESIGNS  Mcet No/Datc11 2/84-   Status:
(P)LTD。 ,              ‐ALC3/2017         Deferred

1409.2017

η19航 50Ю 0046晨Ml' 胤爵liυ00∝ 0晨Mlν  けど辮α∞Ю
402綱8跡r孵

;

Decision : Comlnittcc considered the case as per agenda along、 vith othcr rclevant papcrs and

noted that this casc had been rcferrcd to TC,Noida for Commcnts.Comlnittee decidcd to await

thcir comments. Thc casc stands defcrred for re― listing on 12.10.2017.

Case No.:12/6/84‐ ALC3/2017 Party NamciSUPRABHA    Meet No/Date:12/84-    Status:
PROTECTIVE PRODUCTS  ‐ALC3/2017         Deferred
PVT LTD              14.092017

78器晶児50Ю 0060ハMlV  Lキλ」liOЮ 001νAMlν  譜ご嘱彎α3H0066721腎%孵;
I)ecision : Cornlnittee considered the casc as per agenda along、 vith other relevant papers and

‐ lnoted that this casc had bcen refcrred to DIPP for Commcnts Committce dccided to awaitthcir

COlllinents. The casc stands defcrred for re― listing on 12.10.2017.

Case No。 :2/8/84¨ ALC3/2017  Parり Name:CIL TEXTILES  Mcet No/Date:12/84-   Status:
PRIVATE LIMITED       IALC3/2017          Deferred

14092017

Lic No/Date:5610005134 Defer Datei

Ｒ」ＡＦｉ‐ｅ
Ａ
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:01/84/050/00069/AM18/ :56/24/040/00008/AM18/ 05052017 12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

‐HQ File

80 :01/84/050/00032/AM18/

HQ File

81 :01/84/050/00096/AM18/

82器航5υ0005 VAMlν

RLA File

:08/24/040/00018/AM18/

RLA F‖ e

:03/95/040/00090/AM18/

Case No。 :5/4/84-ALC3/2017  Party Name:ASHUTOSH
FIBER PVT LTD

Meet No/Date:12/84-    Status:

ALC3/2017          Deferred
1409.2017

Lic No/Date:0810140255 Defcr Datc:

08052017             12102017

Lic.No/Datc:0310813184 Defer Date:

11.05.2017              1210.2017

Decision : Comlllittec considercd the casc as pcr agenda along、 vith othcr relevant papers and

noted that hard copy ofthc application not receivcd from RA,Ahmdabad.NC decided to renlind

thc RA,Ahmedanbad  to fllrnish the thrcc set of hard copy ofthc application.  The case stands

deferred for rc― listing on 12.10.2017.

Case No.:29/8/84‐ ALC3/2017 Party Name:SUPREME     Mect No/Datc:12/84-    Status:
NONWOVEN INDUSTRIES  ALC3/2017         Deferred
PVT LTD              14.092017         .

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Noida for Comments. Committee decided to

forward the application to DIPP for comments. The case stands defered for re-listing on

12.10.2017.

Case No.:3/6/84-ALC3/2017  Party Name:AVATAAR
HOME FASH10N PRIVATE
LIMITED

RLA File

i32/24/040/00006/AM18/

Lic No/Date:3210078175 Defcr Datc:

12052017             12102017

Status:
Deferred

Mcet No/Date:12/84‐

ALC3/2017
14.092017

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the Measurement Chart, CAD with justification of wastage for

examination of the case. The case stands deferred for re-listing on 12.10.2017.

Case No。 :14/8/84¨ ALC3/2017 Party Namc:WEAR WELL   Meet No/Date:12/84-
INDIA PVT.LTD.,       ALC3/2017

14.092017

Approved

HQ File             RLA File            Lic No/Datc:0510402545

83 :01/84/050/00081/AM18/      :05/24/040/00063/AM18/      1205.2017

Decision : Comlnittcc conSidercd thc casc as pcr agenda along、 vith othcr rclcvant papcrs and

decidcd to ratitt thC nOrms for the above advance authorization as applicd for as per CAD.GSM

should nlatch in import and export.

RA concemed may take necessary aclon suttecttO COmpliance ofother usual condidons.

84‐
Case No.:13/8/84-ALC3/2017 Pany Namc:PNR APPARELS  Mcct No/Datc:12/84‐

PVT LTD,            ALC3/2017
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HQ File

:O1/84/050/00080/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to askthe firmto furnish the CAD forexamination of the case. The case stands defened

for re-listing on 12.10.2017.

RLA File

:05/24/040/00064/AM18/

RLA F‖ e

:05/24/040/00066/AM18/

14092017

Lic No/Date:0510402560 Dcfcr Date:

15.05.2017             1210.2017

Case No.:2/6/84-ALC3/2017 Party Name:BHARAT
EXPORTS

Case No.:12/8/84-ALC3/2017 Party Name:MODA
COCKTAIL

Meet No/Date:12/84-

ALC3/2017
14.09.2017

Status:
Deferred

HQ File RLA File Lic.No/Date:0610038621 Defer Date:
85:01/84/050i00050/AMt8/ :06t24t040t00007/AMt8/ 16.05.20t7 12.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

Case No。 :1/8/84-ALC3/2017 Party Name:SHALIMAR    Mcet No/Date:12/84‐
WIRES INDUSTRIES LTD  IALC3/2017

14092017

HQ File RLA File Lic.No/Date:0210207601 Defer Date:
86:01i84/050/00068/AMl8/ :021241040100004/AMl8/ 16.05.2017 12.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

Status:
Deferred

Status:
Deferred

Mcet No/Date:12/84-

ALC3/2017
14.092017

87 11)∫1):50/00079/AM18/

88 11『 |):50/00082/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2011.

Lic No/Date:0510402571  Defer Date:

1605.2017             12.102017

Status:
Deferred

Case No.:15/8/84-ALC3/2017 Party Name:OPERA GLOBAL McetNo/Date:12/84-
PRIVATE LIMITED      ALC3/2017

14.092017

RLA Filc                Lic No/Date:0510402605 Defcr Date:
:05/24/040/00071/AM18/      17052017              1210.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the CAD for examination of the case.'l'he case stands deferred

for re-listing on 12.10.2017.

89 Case No.:35/8/84-ALC3/2017 Party Name:PACIFIC BULK  Mect No/Datc:12/84-    Status:

に 20



BAGS PRIVATE LIMITED  ALC3/2017
14.09.2017

Deferred

HQ File

:01/84/050/00102/AM18/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017.

RLA Fllc

:13/24/040/00011/AM18/

RLA File

:08/24/040/000301AM 18/

RLA File

:03/95/040/00096/AM18/

Lic.No/Date:1310048629 ‐Defer Date:

17.052017             12.10.2017

Case No.:16/8/84-ALC3/2017 Party NamelARVIND
LIMITED

Mcet No/Date:12/84-

ALC3/2017
14092017

Meet No/Date:12/84-

ALC3/2017
14092017

Mcct No/Datc:12/84‐

ALC3/2017
1409.2017

Status:
Deferred

HQ File

90 :01/84/050/00083/AM18/

9219∫1):50/00087/AM18/

HQ Filc

:01/84/050/00092/AM18/

Lic.No/Date:0810140302 Defcr Date:

18.052017             12.102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm justification for export quantity in reference with import as it is not clear

whether any indigenous input has been used in export product. The case stands deferred for re-

listing on 12.10.2017.

He File RLA File Lic.No/Date;2210015713 Defer Date:
9l :or7s+ros0/00073/AMl8/ :22t24t040t00006/AMl8/ 23.05.2017 12.10.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to DIPP for Comments. Committee decided to await their

comments. The case stands deferred for re-listing on 12.10.2017 .

Case No。 :6/8/84-ALC3/2017 Party Name:SURYA
TEXTECH,

Case No.:20/8/84-ALC3/2017 Party Name:C.L.
INTERNATIONAL

Status:
Deferred

Status:
Deferred

RLA File               Lic.No/Date:0510402674 Defer Datc:
:05/23/040/00083/AM18/     2305.2017             12102017

Decision : Comlnittee considered thc case as pcr agcnda along、 vith other relevant papers and

notcd that this casc had bcen rcfcrrcd to I)IPP for Comments.Committce dccidcd to await thcir

conlincnts. Thc case stands defcrrcd for re― listing on 12.10.2017.

Case No.:25/8/84-ALC3/2017 Party Name:SHANKAR     Meet No/Date:12/84-   Approved
PACKAGINGS LIMITED   ALC3/2017

.14.09.2017

Lic.No/Date1031 0813523

25052017
93 

Decirior, : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as per DIPP comment vide

F .No.1 136120 I 7-TSW dated 26.09 .2011 as under :

The case has been examined taking clue of H-97 and its amendment dated 09.08.2012

and following norms are approved:

内́
う
乙



Export Item : Flexible Intermediate Bulk Containers

uantitv :9 4

S. No.
annlication

Import Item Quantity

1 Relevant PP granules 1 .10 kg/kg content contained in the

export
つ
乙 Relevant HDPE granules 1.05 kg/kg content contained in the

export

3. Rclevant Master Batch

ANTIFIBRILLANT
0.016 kg/kg of the exPort

4・ Relevant Batch White

5. Relevant Master Batch
colour

6. Relevant Conductive Black

7. Rclcvant LlフDPE 1.05 kg/kg content contained in the

export

8. Rclevant LDPE 1.05 kg/kg content contained in the

export

9. Relevant UV Stablizer
Master Batch

0.004 kg/kg of the export

834 MT

RA concemed may takc nccessav actiOn suttecttO COmpliancc ofothcr usual cond■ ions.

Case No.:9/8/84-ALC3/2017  Party Name:SHOREWALA   Meet No/Date:12/84‐    Status:

GLOBAL INDUSTRIES    ALC3/2017         Deferred
PVT LTD,(FORMERLY    14 09 2017

94器航50Ю 007αAMlν  鵬漏liOЮmO"AMlν  芳ど辮
α
“
Ю40270蹴r.器

;

Decision : Comlllittcc cOnsidcred the case as pcr agcnda along、 vith other rclevant papers and

notcd that this casc had bcen referred to DC,MSME and TC,Noida for Commcnts.Committce

dccided to a、vait thcir commcnts. Thc case stands deferrcd for re― listing on 12.102017

‐Case No.:7/8/84‐ ALC3/2017  Party Name:MADURA COATS McetNo/Datc:12/84-   Approved
PRIVATE LIMITED,       ALC3/2017

14092017

司Ъ品泥59∞
"″
Att ν 蹴鵬υ∞∞7Am y 悧辮α%Ю“Я

η

Decision : Cornlnittce considcred the casc as pcr agenda along、 vith othcr relcvant papers and

decided to ratiサ thC nOrms for the above advancc authorization as applicd for.

RA concemed may takc neccssary action sutteCttO Compliance ofothcr usual conditions

Case No。 :10/8/84-ALC3/2017 Party Name:RICHA&CO   Meet No/Date:12/84-   Approved
ALC3/2017
1409.2017

96

HQ File              RLA File             Lic No/Date:0510402744
:01/84/050/00077/AM18/      :05/24/040/00101/AM18/      30.05.2017
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Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for as per CAD.GSM

should match in import and export.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:8/8/84-ALC3/2017  Party NamelMADURA COATS Mcet No/Datc:12/84-
PRIVATE LIMITED,      ALC3/2017

1409.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

97器航5υ0007yAMlν

9815∫1):50/00084/AM18/

99‐ 1931):50/00094/AM18/

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and

decided to ask the firm to furnish the justification and process-wise wastage for examination of

the case. The case stands deferred for re-listing on 12.10.2017.

RLA Filc

i35/24/040/00006/AM18/

RLA File

:05/24/040/00112/AM18/

NATURAL FIBRE&
FABRICS(lNDIA)PVT

RLA File

:03/95/040/00091/AM18/

Lic No/Date:3510045179 Dcfer Date

31052017             12102017

Mcet No/Date:12/84-

ALC3/2017
14092017

Lic No/Date:0510402997 Defcr Datci

0106.2017             12.102017

Meet No/Date:12/84-    Approved
ALC3/2017

LTD. 14.092017

Lic No/Date:0310813726

01.062017

Case No.:17/8/84-ALC3/2017 Party Name:P00JA
INTERNATIONAL

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that application has been referred to DC, MSME, and TC, Noida for comments. NC decided

to await their comments and defer the case. The case stands deferred for re-listing on 12.10.2011 .

Case No.:27l8184-ALC3l20l7 Party Name:VRIJESH

100

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization allowing the wastage of 5o/o.

RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:3/8/84‐ ALC3/2017  Party Name:MAGNOLIA
MARTINIQUE CLOTHING

HQ File

P.LTD.

RLA File

:01/84/050/00070/AM18/      :05/24/040/00113/AM18/

Decision : Collllnittce considcred the case as pcr agcnda

notcd that application has been referred to DC, MSME

decided to a、 vait their comments and defcr the casc.The

12.10.2017.

Ｒ」ＡＦｉ‐ｃ
ム

Mect No/Datei1 2/84-

ALC3/2017
14092017

Lic.No/Date:0510403033 Dcfer Date:

05.062017 12.10.2017

alongwith other relevant papers and

and TC, Noida for comments. NC

case stands deferred for re-listing on

‐
Case No.:26/8/84‐ ALC3/2017

101

HQ File

Party Name:WELSPUN
INDIA LIMITED

Mcet No/Datel1 2/84-

ALC3/2017
1409.2017

Status:
Deferred

♪
23

Lic.No/Date:0310813757 Defer Datc:



:01/84/050/00093/AM18/ :03/95/040/00158/AM18/     .0506.2017             1210.2017

Decision : Comlnittee considcred thc casc as per agcnda along、 vith other rclevant papers and

notcd that application has bccn refcrrcd to DC, MSME and TC,Noida for commcnts.NC

decided to a、 vait their comments and dcfer the case.The casc stands deferred for re― listing on

12.10.2017.

Case No。 :9/10/84-ALC3/20171 Party Name:GAURAV     Meet No/Date:12/84‐    Status:

INTERNATIONAL       ALC3/2017        Deferred
14092017

10219品鬼50Ю O H 2ハMly 鷺ち側iOЮ009触Mlν  ttα gttα
0510403032腎

%.器;

Decision : Comlnittcc considCrcd thc casc as per agcnda along、 vith other rclevant papers and

dccided to ask thc flrnl to furnish thc CAD for the cxport product lor exalnination of thc casc.

The casc stands deferred for re― listing on 12.10.2017.

‐Case No.:21/8/84‐ ALC3/2017 Party Name:BLUE        Mect No/Date:12/84-    Status:
PROTECTIVE GEAR      ALC3/2017         Deferred

1409.2017

10313品泥50Ю0088ハMly  跳ち刷iOЮ0055晨Mlν  ttα %Rttα
0810140434秒

%.辮;

Decision : Conlinittee considered the casc as per agenda alongwith othcr relevant papcrs and

dccided to ask the■ lHl to furnish thc justincation and proccss― wiSe Wastagc for cxamination of

the casc.The casc stands dcferred for re― listing on 12.10.2017.

Casc No。 :18/8/84‐ ALC3/2017 Party Name:PROMINENT   Meet No/Datc11 2/84‐    Approved
VANI」 YA PVT LTD      ALC3/2017

14.09.2017

104罵Ъ島児50Ю 0085晨Mlν  鷺ち刷iOЮ0065ハMlν  ‐譜α%品彎
α0510403063

Decision : Conllnittec considcrcd the case as pcr agcnda along、 vith other relevant papcrs and

dccided to ratitt the nOrms for the abovc advancc authoHza」 on as applied for.

RA concemed may take nccessary action sutteCttO Compliance ofother usual condidons.

Case No.:28/8/84‐ ALC3/2017 Party Name:VRIJESH     Meet No/Date:12/84‐    Approved
NATURAL FIBRE&      ALC3/2017
1FABRICS(INDIA)PVT    14.09.2017

LTD

105‐ HQ File              RLA Filc             Lic.No/Date:0310813858
:01/84/050/00095/AM18/      :03/95/040/00092/AM18/     0806.2017

Decision : Committcc considered the case as pcr agenda along、 vith othcr rclcvant papers and

decidcd to ratif17the norms for the above advancc authorizalon allowing thc wastage of 50/0.

RA conccmed may takc neccssary action sutteCttO Col■ pliancc of other usual conditions

Case No.:32/8/84‐ ALC3/2017 Party Name:SK.EXPORTS  Mect No/Date:12/84-   Status:
106.                                       ALC3/2017         Deferred

14.09.2017
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HQ File

107 :01/84/050/00100/AM18/

HQ File              RLA Fllc             Lic No/Datei0610038639 Defer Date:
:01/84/050/00099/AM18/      :06/24/040/00009/AM18/      08062017              12102017

Decision : Comrnittee considercd the casc as per agenda along、 vith othcr rclcvant papers and

noted thatthis casc had bcen rcferrcd to DIPP for Comments.Committee decidcd to await thcir

colnlncnts. The case stands dcferrcd for re― listing on 12.10.2017.

Case No.:33/8/84‐ ALC3/2017 Party Name:SUPERHOUSE  Mcet No/Datc:12/84-   Status:
LIMITED              ALC3/2017         Deferred

14092017

RLA File                Lic No/Datei0610038640 Dcfer Date:
:06/24/040/00010/AM18/      0806.2017             12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that application has been referred to DC, MSME and TC, Noida for comments' NC

decided to await their cornments and defer the case. The case stands defemed for re-listing on

12.10.2017.

Case No。 :8/10/84¨ ALC3/2017 Party Name:CONCEPT
CLOTHING

Case No.:1/10/84-ALC3/2017 Party Name:WEAR WELL
INDIA PVT LTD.,

Mcet No/Date:12/84‐

ALC3/2017
14.092017

Lic.No/Date:05 10403100 Defer Date:

13,06.201'7 12.10.2017

alongwith other relevant papers and

and TC, Noida for comments. NC

case stands deferred for re-listing on

Meet No/Datel1 2/84-

ALC3/2017
14092017

Status:
DeferredＡ

υ

Lic.No/Date:0510403071 Deた r Date:HQ File            RLA Filc
:01/84/050/00111/AM18/     :05/23/040/00098/AM18/     08062017             12.10.2017

Decision : Comnlittec considercd thc casc as per agenda along、 vith other rclcvant papers and

notcd that application has bccn rcferrcd to DC,MSME and TC,Noida for commcnts.NC

dccidcd to a、 vait their comments and defcr thc casc.Thc casc stands dcfcrrcd for re―
listing on

12.10.2017.

Case No.:13/6/84‐ ALC3/2017 Party Name:HIMATSINGKA MeetNo/Date:12/84‐
SEIDE LTD           ALC3/2017

14.09.2017

Lic.No/Date:0710111734HQ File              RLA File

109 :01/84/050/00061/AM18/     :07/24/040/00060/AM18/     09062017

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization on repeat basis with AA No'

0710109005 aateA OS.l1.2015 approved in Meeting No. 10/84/ALC3l20l6 dated 18.08'2016'

RA concerned may take necessaiy action subject to compliance of other usual conditions.

Status:
Deferred

HQ File

l10 :01/84/050/00104/AM18/

RLA File

:05/24/040/00127/AM18/

Decision : Committee considered the case as per agenda

noted that application has been referred to DC, MSME

decided to await their comments and defer the case' The

12.10.2017.
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Case No.:6/10/84-ALC3/2017 Party Name:WEAR WELL
INDIA PVT.LTD。 ,

Mcct No/Datc:12/84-

ALC3/2017
14.092017

Status:
Deferred

HQ File

lll i01/84/050/00109/AM18/

RLA File

:05/24/040/00128/AM18/

Lic.No/Date:0510403 l0l Defer Date:

13.06.2017 12.10.2011

alongwith other relevant papers and

and TC, Noida for comments. NC
case stands deferred for re-listing on

Decision : Committee considered the case as per agenda

noted that application has been referred to DC, MSME
decided to await their comments and defer the case. The

12.10.2017.

HQ Filc             RLA File            Lic No/Date:0210207693 Defer Datei

l12 :01/84/050/00118/AM18/     :02/24/040/00057/AM18/      16062017             12.10.2017

Decision : Comlllittcc considcrcd the casc as pcr agenda alongwith othcr relcvant papcrs and

noted that application has been referred to DC,MSME and TC,Noida for commcnts.NC
decided to await their comments and defer the case.The casc stands deferred for rc― listing on

12.10.2017.

Case No。 :15/10/84¨

ALC3/2017

Case No.:10/10/84-

ALC3/2017

Case No.:1/12/84‐

ALC3/2017

HQ File

:01/84/050/00105/AM18/

Declslon:Committce

Party NameiJPM EXPORTS  Meet No/Datci1 2/84‐
PRIVATE LIMITED      ALC3/2017

14.092017

Status:
Deferred

Status:
Deferred

HQ File             RLA Flle            Lic No/Date:0510403163 Defcr Datel

l13 :01/84/050/00113/AM18/      :05/23/040/00071/AM18/      1906.2017             12.102017

Decision : Colninittee considered the casc as pcr agenda along、 vith other rclevant papcrs and

noted that application has becn referrcd to DC,MSME and TC,Noida for comments.NC
dccided to a、 vait thcir comments and dcfcr thc casc.The case stands dcfcrrcd for re― listing on

12.102017.

Party Name:KANISHK
INTERTRADE

Partv Name:GRASIM
INDUSTRIES LTD.

Meet No/Date:12/84‐

ALC3/2017
14.092017

Mcet No/Datc:12/84-

ALC3/2017
14092017

Status:
Deferred

HQ Filc             RLA File            Lic.No/Date:3410043290  Defer Date:

114 :01/84/050/00140/AM18/     :34/24/040/00336/AM17/     19.062017               12.102017

Decision : Comlnittee considcrcd thc casc as per agenda along、 vith other rclevant papcrs and

noted that application has becn referrcd to DC,MSME and TC,Noida for comments.NC
decided to a、 vait thcir comments and dcfer the case.The case stands dcfcrrcd for re… listing on

12.10.2017.

Case No。 :2/10/84-ALC3/2017 Party Name:UNISOURCE   Meet No/Date:12/84-
TRADING(INDIA)PVT   ALC3/2017
LTD, 1409.2017

Status:
Deferred

RLA Filc               Lic,No/Datc:0510403178  Defcr Datcl
:05/24/040/00135/AM18/     2006.2017              1210.2017

cOnsidcred thc casc as pcr agcnda along、vith other rclevant papers and

‐
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noted that application has bcen referred to DC,MSME and TC,Noida for comments NC
dccidcd to a、 vait thcir colninents and dcfcr the casc.The case stands defcrrcd for re― listing on

12.10.2017

Case No.:3/10/84‐ ALC3/2017 Party Name:RICHA&CO   Meet No/Date:12/84-    Approved
ALC3/2017
14.092017

H6器晶児5υ0010αAMlν  職規liOЮ0142AMlν  芳ど鰍彎C0510403180
Decision : Colninittcc cOnsidered thc case as per agenda along、 vith other rclevant papcrs and

dccidcd to ratify thc norms forthe above advance authoriza」 on as applicd for as per CAD.

RA conccmed may take necessary action sutteCttO Compliance ofothcr usual conditions.

Case No.:4/10/84-ALC3/2017 Party Name:ORIENT CRAFT Meet No/Date:12/84-   Status:
l17                      LIMITED              ALC3/2017          Deferred

14092017

HQ File            RLA Filc            Lic.No/Date:0510403229 Defer Date:
:01/84/050/00107/AⅣ l18/     :05/24/040/00147/AM18/     2706.2017            12.10.2017

Decision : Comlllittee considered thc casc as per agcnda alongwith other relcvant papcrs and

decidcd to ask thc flrnl to furnish thc sample for cxport item No.3 of thc application.Thc case

stands deferred for re― listing on 12 10.2017

Case No。 :`/12/84-ALC3/2017 Party Name:HIGH       Mcet No/Datei1 2/84-     Approved
PERFORMANCE TEXTILES ALC3/2017
PRIVATE LIMITED      14.092017

HQ File             RLA File            Lic.No/Date:0510403232
:01/84/050/00145/AM18/     :05/23/040/00104/AM18/     27.062017

Decision :。 Colninittce considered the case as pcr agcnda alongwith other rclcvant papcrs and

dccided to rati″ thC n0111ls for the abovc advancc authorization as pcr DIPP commcnts宙 dc

their F.No.7/38/2017-TSW datcd 20.09 2017 as underi

H7 ExportltemttTttll濫ポi::税 ]ゞl]篤撚:J:譜す
6°nJ面ng of mhhum 4762

Quantiけ :6300 kg

SoNo。 Import Item Quantity
Recommended

1 Aramid Staple 100%Para Aramid Fibrc) 5000 kg
つ
４ SS Wire 618.27 kq
０
， Nvlon 944.58k負

RA concemed may take ncccssary ac」 on suttect tO COmpliancc ofothcr usual condhions.

Casc No.:5/10/84¨ ALC3/2017 Party Name:ORIENT CRAFT Mcet No/Date:12/84¨    Approved
l19                     LIMITED              ALC3/2017

.14.092017

い一
レ左
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HQ File              RLA File             Lic.No/Date:0510403273
:01/84/050/00108/AM18/      :05/24/040/00153/AM18/     29062017

盟ⅢL:ぶ尋鷺TR黒11ム簾1:;胤
ali器
繊W塊棚∬

lTЪ
:絣T∬:

match in export and import.

RA concemed may take nccessary action sutteCttO COmpliance ofothcr usual conditions.

Meet No/Datc:12/84-

ALC3/2017
14.09.2017

Lic No/Datc10510403285 Defer Datc:HQ File             RLA File

120 :01/84/050/00089/AM18/     :05/24/095/00022/AM18/     3006.2017            12102017

億:F鴇
:ぶ
IttT鮮1露

C乳魔lISLaЪピ
r鰍鴛篭lh鰤:オ鶴脚∫鰹

decided to await their comments and dcfer thc case.Thc casc stands defcrred for re―
listing on

12.10.2017.

Case No.:22/8/84-ALC3/2017 Party Name:SHAHI
EXPORTS PVT LTD

Status:
Deferred

Case No.:12/10/84¨

ALC3/2017

121器脇5υ00H yAMlν

Party NameiPREMIER
LINENS PRIVATE
LIMITED,

RLA Filc

132/24/040/00013/AM18/

Parり Name:SRI
KANNIMAAR APPARELS

RLA File

:32/24/040/00012/AM18/

RLA File

:05/24/040/00160/AM18/

FINE Mcet No/Date:12/84-
ALC3/2017
1409.2017

Status:
Deferrcd

つ
‘
つ
ん

Decision : Committee considered the

decided to ask the flnn to furnish the

deferred for re-listing on 12.1 0.2017

case as per agenda alongwith other relevant papers and

details of made up (export product)' The case stands

Lic.No/Datei3210078213 Defcr Date

30.062017             12102017

Mcet No/Date:12/84-    Approved
ALC3/2017
14092017

Lic.No/Datei3210078212 ‐

30062017            .

Case No.:14/10/84‐

ALC3/2017

HQ Filc

:01/84/050/00117/AM18/

HQ Filc

123 :01/84/050/00142/AM18/

Decision : Comlnittec considCrcd the casc as per agenda along、 vith othcr relevant papcrs and

decidcd to ratitt thC nOrms forthc above advance authoriza」 on as applicd for.

RA conccmed may take necessary action suttcCttO Compliance ofothcr usual cond■
ions.

Case No.:3/12/84-ALC3/2017 Patt Name:R&RIMPEX  Meet No/Datei1 2/84‐
  Approved

PVT LTD.            ALC3/2017
14.092017

Lic No/Date:0510403329

0407.2017

に

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to ratify the norms for the above advance authorization as applied for. GSM should

match in export and imPort.

RA concerned may take necessary action subject to compliance of other usual conditions'
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Case No.:2/12/84-ALC3/2017 Party Name:WEAR WELL
INDIA PVT LTD,

Meet No/Date:12/84‐

ALC3/2017
14092017

Status:
Deferred

HQ File
124'g11g41950/oor4 r/AM I 8/

Decision : Committee
decided to ask the firm
re-listing on 12.l 0.20 17

RLA File              Lic No/Date:0510403340 Defer Datc:
:05/24/040/00161/AM18/      0507.2017              12102017

considcred thc case as per agenda along、vith other rclcvant papcrs and

to ttrnish the CAD for the export product.The case stands dcfcrred for

Case No.:24/8/84-ALC3/2017 Party Namc:ORIENT CRAFT Meet No/Datc:12/84‐
LIMITED              ALC3/2017

1409.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File

125 :01/84/050/00091/AM18/

RLA File               Lic.No/Datc:0510403343 
‐Defer Date:

:05/24/095/00028/AM18/      0607.2017              12102017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that hard copy of the application not received from CLA, Delhi. NC decided to request

CLA Delhi to provide three set of application for examination of the case. The case stands

deferred for re-listing on 12.10.2017

HQ Filc              RLA File             Lic No/Date:0510403361 Defer Datei

126 :01/84/050/00144/AM18/      :05/23/040/00149/AM18/      0707.2017             12102017

Decision : Comlnittcc conSidercd the casc as pcr agcnda along、 vith othcr relcvant papers and

decidcd to ask the flrIIl to lurnish thc information as pcr DIPP deflciency lettcr No.7/320/2017-

TSW datcd 22.09.2017 for exanlination of the casc.Thc casc stands deferrcd for rc-listing on

12.10.2017.

128.

Casc No.:5/12/84-ALC3/2017 Party Name:C.L
INTERNAT10NAL

Case No.:4/12/84¨ ALC3/2017 Party Namc:PEE EMPRO
EXPORTS P LTD

HQ File RLA File

:01/84/050/00143/AM18/      :05/24/040/00188/AM18/

Decision:Committcc considered thc case as per agenda

dccided to ask thc flHn to furnish the CAD for thc cxpo■

The casc stands dcfcrred for rc― listing on 12 10.2017

Lic No/Date:0510403499 Defer Date:

25072017             12102017

along、 vith othcr rclcvant papcrs and

product for exalllination of thc casc.

Mcct No/Date:12/84-

ALC3/2017
14.092017

Mcct No/Datc:12/84-

ALC3/2017
14.09.2017

つ
‘

Casc No.232 M/s. Apparel Export Promotion Council

NC Meeting No.12/AM-18 Dttcd 14.09.2017 File No.01/84/171/186/AM‐ 17/DES― V

Subiect : Proposal for simplification of import and export procedure.

Decision: Comllllittcc considcrcd thc case as per agcnda along、 vith other rclcvant papers

and wcnt through thc details subrnittcd in this casc and observcd that the casc、 vas put up to

DG for approval of Public Noticc for amendmcnt in description of cxport itcm“ Ladics

Blousc by adding``Ladics Top which was decidcd pェ NC in its mceting No.14/AM17

29
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dat.d t31102016 "" th.r.qrest of Apparel Export Promotion Council, Gurgoan. DG has

remarks on note -

"2.45 sq mtrs seem to be mav high! Needs to be examined"
The Committee observed that the clarification received from the AEPC vide their letter

dated 14.12.2016 and same was sent to TC, Noida for examination and comments. NC

discussed the case and decided to wait for their comments and defer the case for re-listing

on 12.10.2017.

129.

Casc No.233 M/s. Pret Interpret Clothing Pvt. Ltd.

NC Mccting No.12/AM-18 Datcd 14.09.2017 File No.01/84/050/042/AⅣ l-15/DES‐V
RA.F.No.07/24/040/004811NM14
Subject:Fixation of adhoc no・ 11lS in rCspect of Advancc Authorization No.0710103348

datcd 02.04.2014.

necisionr Committee considered the case as per agenda along with other relevant papers

and went through the details submitted in this case and observed that the firm has

requested on 06.12.2016 along with the desired information for fixation of norms in

respect of Advance Authorization No. 0710103348 dated 02.04.2014 as their case was

rejected by NC in its meeting No. 33/84 dated 11.12.2014 due to non submission of
information as desired by DC (MSME) on 15. 10.2014. The firm has requested for fixation

of norms for export product as under :

L C405587075/ Emile Embellshed SLVLS Dress

2. HHSU14 7045 ASYM Drape Dress With Metal Beads On Hem: Midnight
3. HHSUl4 7045 ASYM Drape Dress With Metal Beads On FIem : Rose Dust

The case is being examined by the Norms Committee and stands deferred for re-listing on

12.10.2017.

130.

Casc No.234 M/s. Udyogi Safety Appliances Pvt.Ltd.

NC Ⅳlccting No.12/AM… 18 Datcd 14.09.2017 FNO.01/84/050/00117/AM… 18/DES― V
Fixation of adhoc Norms M/s Udyogi Safety Appliances Pvt.

representation dated 02.03.2017 have requested for ratification
asainst Advance Authorization No.021 0205794 dated 14.05 .2015 .

Ltd. Kolkata vide their
of input-output norms

Decision: Committee considered the representation of M/s Udyogi Safety Appliances Pvt.

Ltd. Kolkata dated 02.03.2017 regarding ratification of input-output norms against

Advance Authorization No.0210205794 dated 14.05.2015. The case was reiected in NC

meeting No.26l84 dated 31.12.2015 due to non submission of reply to DIPP deficiency
letter. The firm has requested for fixation of norms for Export Item: Industrial Safety

Helmet (Ultra Plastic Suspension) whose net weight is 372.75 gms +l- 2.5o/o appx. And

Industrial Safety Helmet (Ultra Textile Suspensin) whose Net weightis372.15 gms +/-

2.5%. Firm has requested for repeat with AA No0210204999 dated 19.09.2014 approved

in Meeting No.29lAM16 dated 11.02.2016. The case had been referred to DIPP for
comments. NC decided to await comments of DIPP and deferred the case for re-listing on

12.10.2017.
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Casc No.235 M/s. Bombay Rayon Fashions Ltd.

NC Mecting No.12/AM-18 Dtted 14.09.2017 F.NO.01/84/050/203ANl‐ 18/DES― V
M"dif*"tro, "f "dh* norms against Advance Authorization No.0310551331 dated

17.12.2009
edthecaSeaSperagendaalongwithotherrelevantpaperS

and went through the details submitted in this case and observed that case needs further

examination. Accordingly, Committee decided to defer the case for discussion and case is

re-listed for 12.10.2017 .

つ

４

う
‘
υ

Casc No.236 M/s. Radnik Exports New Delhi

NC Mccting No.12/AM-18 Datcd
14.09.2017

FoNO.01/84/162/00185/AM‐ 18/DES― V

RA F.No.05/27/039/00025/AⅣ l-14 AAA.No.0510374402 datcd 24.12.2013

ffirmsagainstAnnualAdvanceAuthorisationNo.0510374402
dt.24.12.2013 for export product Ll-adies Trouser (Mfd.out of 50Yo Cotton 260/o Polyester

l2% Silk,l2o/o Linen Woven Dyed Fabric, Width 58" (Cuttable 50") GSM 309+l-10% 2.

Ladies Jacket Mfd. out of 50o/o Cotton 260/oPolyester l2o/o Silk 12% Linen Woven Dyed

Fabric, Width 58" (Cuttable 50") GSM 309+l-10% 3. Ladies Shoulder Bag (Mfd' out of

50% Cotton 260/oPolyester l2o/o Silk,l2%Linen Woven Dyed Fabric, Width 58" (Cuttable

50")GSM 309+l- lO% 4. Bag (Tex.Gen) (Sty.CE SHOP.PRS) Mfd. out of 50% Cotton

26YoPolyester l2Yo Silk,l2% Linen Woven Dyed Fabric,Width 58" (Cuttable 50") GSM

309+l-10%
Decision: Committee considered the case as per agenda alongwith other relevant papers

and went through the details submitted in this case and heard Shri T.R. Mishra, Import

Manager of the firm who showed the samples of the export products. The firm has

..qu.r=t.d on 17 .07 .2017 for fixation of norms in respect of Annual Advance Authorization

No. OS 10374402 dated 24.12.2013. Accordingly, NC decided to ratify the norms in

respect of the above Annual Advance Authorisation issued in this case as applied for as per

CAD. GSM should match in import and export.

RA concern may take necessary action qubject to comptian

M/s. Orient Fashion Ex (India) Pvt. LtdCasc No.237
FoNo.01/84/50/373/AⅣ ll1/DES.V

RA F.No.05/24/40/415/AMll
NC Mecting No.12/AM-18 Dated
14.09.2017

Amcndmcntin GSM from 128+/-10%(VariatiOn)to GSM 153+/-10%(VariatiOn)in
export and importitcm in of Adv.Authorisation No.0510285449 datcd 08.03.2011

ecu'"aSperagendaalongwithotherrelevantpapers
and went through the details submitted in this case and decided to modify export item

No.4,Style No.as 849441 instcad of 849729/843549 and description of the cxport itcm is

amended as lnfant Drcss rnadc of 100ツ 6 Polycstcr Solid Dycd Wovcn Fabric.

RA concern may take nece action subiectto comPliance o@

い

―
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134.

Casc No.238 Orient Fashion Exports (lndia) Pvt.た

ｄ

Ｍ

」ｔ

NC  Mceting  No.12/AM-18  Datcd
14.09.2017

F.No.01/84/50/041/AM15/DES,V
RA F.No.05/24/40/023/AⅣ l15

Amcndmentin GSM from 128+/-10%(VariatiOn)to GSM 153+/-10%(VariatiOn)in
cxport and importitcm in rcspcct of Adv.Authorisation No.0510385126 datcd 28.04.2014

Decision: Committee considered the case as per agenda alongwith other relevant papers

and went through the details submitted in this case vide firm's representation dated

12.07.2017 and decided to modify GSM from 128+l- (Variation) to GSM 153+l-

(Variation) as per License Amendment Sheet.

RA concern may take necessary action subject to compliance of other usual conditions.

135.

Casc No.239 M/s.Richa Global Exports Pvt.Ltd.

NC ⅣIccting No.12/AM-18 DATED
14.09.2017

FoNo.01/84/050/00197/AⅣ l16/DES.V

RA F.No.05/25/040/00261/ANI11 6

Modiflcation  of adhoc  norlms   against  Advance  Authorization  No.0510395467
dt.28.08.2015

Declslon

and 、vcnt

12.07.201

: Committee considered the case as per agenda alongwith other relevant papers

through the details submitted in this case vide firm's representation dated

2.07.2017 and decided to modify the norms as under
3.No. Exporl Product Exporl

Quantity

Import item Quantity
allowed

earlier

Quantity
now

approved

1 Ladics dress made of

520/O   cotton   46%

Polycstcr 2% spnadcx

yarn   dyed   knitted

fabHc  GSM-240(十 _

10%) With  54%
polyester 430/O cotton

30/O spandex yarn dycd

knittcd         fabric

250(+/-10%)

(Style:386685-

394176-394177)

11650

Numbcr

l 52% cotton 46%

Polyester 2%

spandex yarn dyed

knitted fabric

GSM- 240(+L10%)

つ
４
０

　

ｓ

４

　

ｇ

３

　
ｋ

1505 kgs

う
４ 54%o polyester 43%o

cotton 3% spandex

yarn dyed knitted

fabric
2s0(+l-10%)

1505

kgs

3402 kgs

RA concern may take necessary action subiect to compliance of other usual conditions.

136.

Casc No.240 Ⅳ1/s Loyal Textile Mills Ltd.Kovilpatti

NC Mceting No.12/AM-18 dated 14.09.2017 Filc No.01/84/050/097/AMl1/DES― V
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Enhancement in Chemicals allowed by Norms Committee in respect of Advance
Authorization No. 35 10030745 dated 24.06.2010.
Decision: The Committee considered the case as per agenda alongwith other relevant
papers and noted that firm is not satisfied with decision of NC Meeting No. 02lA}i4l5
dated 14.04.2014 and has requested for enhancement of ceiling of chemical from l4Yo to
26%. The same is being worked out and placed before the NC for decision. The case

stands deferred for re-enlistins on 12.10.2017.

137.

Casc No.241 M/s. Shahi Exports Pvt. Ltd., Bangalore

NC Mceting No.12/AM-18 Datcd 14.09.2017 FoNo.01/84/162/00206/AM-18/DES¨ V
Fixation of adhoc norms for export of I . Mens Jacket Made of 7 5Yo Cotton 25% Nylon Single Side
Pigment Dyed Woven Fabric GSM-175 (Tolerance * or - 10%) Style No.-XM0520) 2. Ladies
Jacket With Hood Made of 660/o Polyester 32Yo Rayon 2o/o Elastane Dyed Woven Fabric GSM-252
(Tolerance * or - l0%) (Style No.XL06l4.) under Special Advance Authoristion Scheme under
para4.04(a) I FTP 2015-20.
Decision: M/s Shahi Exports Pvt. Ltd. vide their letter dated 11.09.2017 have requested for fixation
of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. As per CAD and other details provided in this case, the Committee approved
the input output norms as applied for. The copy of the application is forwarded to the concerned
RA for further necessary action and compliance of other usualconditions. There is no need to send
the case to DGFT (HQ) for fixation the norms again.
GSM should match in-llqpo4 and export.

138

Casc No.242 M/s.Panorama Exports Pvt. Ltd.
NC Ⅳ〔ccting No.12/AM-18 Datcd
14.09.2017

F.No.01/84/162/00082/Aレ 118/DES.V
RA F.No.05/27/039/00012/AMll

Request for condonation of Style Number not rne
authorisation 051027 11 I 2 dated 20.08.20 I 0
Decision: Th
papers and the case needs further examination
deferred for re-listin g on 12.10.2017 .

as per agenda alongwith otf,e. .el"u.ant
by the Norms Committee and stands

139.

Casc No.243 M/s. P.K.Overseas.

NC Mecting No.12/AM‐ 18 Dated
14.09.2017

HQ Filc:01/84/050/00420/AM17/

RLA Filc:05/24/040/00488/AM17/
Amendment in ratified norms against Ad"
03.01.2017 .

り



Decision: Committee considered the case as per agenda alongwith other relevant papers

and went through the details submitted in this case vide firm's representation dated

21.08.2017 and decided to modify the norms as per DIPP comments vide their

F.No.7/2161201 7-TWS dated 10.07 .2017 as under :

The typographical error under export description Suede Saddle Pad (Saddlery

items) consisting of 12659 Sq Mt of Import item no. I and 12659 Sq Mt Import item

No. 2 is amended as Suede Saddle Pad (Saddlery items) (consisting of 126590 Sq Mt
and 126590 Sq Mts of Import Item No.2).
RA concern may take nec cct to cOrn iance ofother usual

140.

Case No.244 M/s. Shivalik Exports.

NC Mccting No.12/AM-18 Datcd
14.09.2017

HQ File:01/84/162/062/AM18/

RLA Filc:05/24/040/00079/AM06/

Amendment in ratified norms against Advance Authorization No.0510158613 dated

30.0s.2015.
Decision: M/s Shivalik Exports vide their representation dated 10.05.2017 have

requested for modification of input output nolrns for Advance Authorization

No.0510158613 dated 30.05.2015. Committee considered the agenda and directed to

ask the firm to furnish the Shipping Bill in support of the export made for examination

of the case. The case stands deferred for re-enlisting on 12.10.2017.

141.

Casc No.245 M/S Oricnt Cra■ Pvt.Ltd

NC Mecting No 12/AM-18 Dated 14.09.2017 F.No 01/84/162/00207/AM… 18/DES―V

Fixation of adhoc norms

GSM 120(十 /… 10%Style
4.04(a)I FTP 2015-20.

for export of Ladies Romper Made Out of 100%

No.2362 under Special Advance Authorisation
Rayon Woven Fabric
Scheme Under Para

Decision: M/S Orient Craft Pvt. Ltd. vide their letter dated I1.09.2017 have requested for fixation

of adhoc norms for above said export product under Special Advance Authorisation. Committee

considered the case as per agenda alongwith other relevant papers and went through the details

submitted in this case. As per CAD and other details provided in this case, the Committee approved

the input output norms as applied for. The copy of the application is forwarded to the concerned

RA for further necessary action and compliance of other usual conditions. There is no need to send

the case to DGFT (HQ) for fixation the norms again.

GSM should match in import and export.

142

Case No.246 M/s.Shahi Exports Pvt. Ltd.

NC Mccting No.12/AM-18 Dated 14 09.2017 F.NO.01/84/162/00209/AM-18/DES― V
Fixation of adhoc norms for export of l.Gents Jacket Made of 100% Cotton Denim Woven Fabric

GSM-475 (Tolerance + or-10%) (Style No. J2353) 2. Bib and Brace OverallMade of 100% Cotton
Denim Woven Fabric GSM-339 (Tolerance + or-10%) (Style No.088 78C1990) under Special

Advance Authoristion Scheme under para 4.04(a)l FTP 201 5-20.

い
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ffiPvt.Ltd'videtheirletterdated13.09.20l7haverequestedfor
fixation of adhoc norms for above said export product under Special Advance Authorisation.

Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case. As per CAD and other details provided in this case, the Committee

approved the input output norms as applied for. The copy of the application is forwarded to the

concerned RA for fufther necessary action and compliance of other usual conditions. There is no

need to send the case to DGFT (HQ) for fixation the nonns again.

GSM should match in import and ex

143.

Case No.247 M/s.Shahi Exports Pvt. Ltd.

NC Mccting No.12/AM-18 Datcd 14.09.2017 F.No.01/84/162/00210/AM-18/DES― V

Fi*ti"" 
"f "dho" 

no.-r for export of I . Blouson with Hood Made of 72oh Cotton 28%Nylon Wax

Coated Dyed Woven Fabric GSM-210 (Tolerance + or - 10%) (Style No.FL0006). 2.Mens Shorl

Sleeve Shirts Made of 53%o Hemp 47Yo Cotton Yam Woven Fabric GSM-140 (Tolerance + or -
l0%) (Style No.AM01l3) under Special Acivance Authoristion Scheme under para 4.04(a)l FTP

l0 r 5-r0.
D""i.i", Jvl/S Sl*hi Exports Pvt. Ltd. vide their letter dated 13.09.2017 have requested for

fixation of adhoc nonrs for above said export product under Special Advance Authorisation.

Committee considered the case as per agenda alongwith other relevant papers and went through the

details submitted in this case. As per CAD and other details provided in this case, the Committee

approved the input output norms as applied for. The copy of the application is forwarded to the

concerned RA for further necessary action and compliance of other usual conditions. There is no

need to send the case to DGFT (HQ) for fixation the norms again.

GSM should match in import and export.
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